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(c) the price at which the rice has been
purchased and the time by which It will be
reaching the Indian shore 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION HRI ANNASAHIB

SHINDE) : (a) to [€). On request from
was

Government of India an agreement
signed on 25.4.1969 with U.S. Government
for the supply of 1 lakh metric tons of rice
under the PL-480 Agreement. Shipment is
expected to be completed by July end 1969.
It will not be in public interest to disclose
the price at which this rice is purchased.

12 hrs.
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED EFFORTS OF CONGRESS PRESI-
" |[DENT TO INFLUENCE BiBAR MLAs,

T ay fead (A7) : Ioreqy w-

77, ¥ gfgaradls a\& agaa ¥ faea-
fafea feqg £ 3tz fafw o F1  sqry
femran g sitx srdar wear g froag =W
TR ¥ OF AT § —
vgigw & s gru fagre faama-
TuT & gIEdi ®) og q9d 3w e
ueafa-aras a3 faar
I YT IF AfAdEs anA o
srarme fegr ST 37 9T @A HT
wafa sw yeA & wfaq sare
faad qfemmersy  moosy &
wrezgfa wr a7 07 freem faai-
= wfeT g mn g, s IEd A

¥ wrea weer ¥y sfafwar

' SHRI HANUMANTHAIYA  (Banga-
lore) : On & point of order.

MR. DEPUTY-SPEAKER : You want
to ralse it before the Minister replics 7

SHRI HANUMANTHAIYA @ Yes.

The very motion, in my view, Is not in
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order. A call-attention notice arises out of
something a Minister or Government docs
or does not do, Here the allcgation is that
a person who is outside the Government
has done something. Even if he has done
something of the kind Mr, Madhu Limaye
alleges that he has done, I would appeal to
Yyou to see whether a person, a dignitary of
a political organisation, whether it is Con-
gress or any other political party......
(Interruptions)

SHRI K. LAKKAPPA (Tumkur):1
object to the point of order that he is rais-
ing. Even after 1967 elections, he submit-
ted a charge sheet against Mr. Nijalingap-
pa..... (Interruptions) Mr. Limaye should
be allowed to put his question......

SHRI HANUMANTHAIYA : My hon.
friend has not followed what I said,

SHRI K. LAKKAPPA : 1 have follow-
ed everyhing, There is absolutely no subss
tance in the point of order that he is rais-
ing.

SHRI HANUMANTHAIYA t Even
accordiug to Mr, Madhu Limaye, he does
not make any allegation agalnst any Minis-
ter or against any government agency ; he
makes allegation against a person with
whom Government has officially no connec-
tion whatsoever. Therefore, how can a Law
Minister or any Minlster answer and it will
be quite out of order even to admit this
motion.

SHRI S. M. BANERJEE (Kanpur) : 1
want to speak on this point of order.

MR. DEPUTY-SPEAKER : No, Sir,
(Interruptions) Mr. Banerjee and Mr Lak-
kappa—pleasc rosume your scats, I will
reply to the point of order.  When I receive
ed this notice, 1 gave very careful conside-
ration to it and the point that you have
raised now occurred to me then. But I
have ruled in this House once that the
President’s electlon is the highest elective
office under our Constitution and there
should be no ground for pressure or undue
influence on any platform being exercised in
this election, This would be a bad thing.
When I saw the origiral notice, 1 waited for
some time because I thought it would be



229 Congress Prsident and SRAYANA 16, 1891 (SAKA)

contradicted and I need not admit. Whea
I saw that there was no contradiction and a
serious allegarlon has be:n made, [ have
brought it forward to give the G wernmznt
an opporiunity to contradict. W admit
some tims=s such calling attention notices
to provide the Governm:nt an opporiunity
to contradict them il they so consider. But
1 cannot shut out the calling attention on
this groand. (Interruptions)

0. this ruling no point of order, If
you have some new point, [ will listen, But
on the ruling il there is a point of order,
there will b no end to it and no end to
this type of debate.

As T hav: suid [ gav: permission after
good deal of thought. To see that there is
not even a slightest suipicioa that pressure
or uadu: influence is b:lng exzrcised in any
corner dn the higazst offics electin, 1
thought that the Goveram:at shouald raks
the opportuaity to coateadlzt.  Thzrefore, L

permitted it,

SHRI CHCENGALRAYA NAIDU
(Chitioor) 1 I protest, Sir. Your ruling is
unfair. I walk out.

(Then Shri Chengalraya Naidu and
some other Congress Members then left
the House.)

MR.
Menon.

DEPUTY-SPEAKER :  Mr,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : The Governm:nt Is not aware
of—I1 am quoting from the motion—

“efforts made by the Congress Presl-
dent to bring pressure and undue in-
fluence on Bihar MLAs by promising
them termination of President’s Rule
and opportunity to form a Mialstry,
thereby jeopardising free and fair
clection of the President of the Re-
public...”

After T drafted this reply and seat it to
your officy, | mwnizxd 1o g:t a copy of the
sunday ‘Indian Nation' where the said
correspondent of that paper has made an
allegation like this :

Bihar MLAs (CA) 20

“In a brief meeting lasting abeut 20
minutes Mr. Nijalingappa iIs under-
stood to  have told (} :m (that is, the
Congress Members) to  give Mr,
Sanjiva Reddy first prefeience voles
equal to the strength you are claim-
ing in the Asscmbly..qpd we shall
consider your case.” ('}merruprions}

It reads further 1

“The Congress president was of the
view that the strength that the
Bihar party has been claiming reist
be amply and explicitly demonstrated
in the Presidential election. It was
sald on behalf of Bihar legislators
that though they expected more they
would in all probafity muster at least
160 first preference votes for the
Congress nominee'",

I also came across this morning a cop-
tradiction published in the Patrigt by Shri
Nijalingappa.

SHRI S. KANDAPPAN
When did he joln the Parrior?

(Mettur)

SHRI GOVINDA MENON : This Is
the contradiction :

*“Congress President Nijallngappa has
denied press reports that he had assu-
red Congress MLAs in Bihar that
they would be allowed to from a
government i1 Mr Sanjiva Reddy got
voles from the State equivalent 1o the
strength claimed by them.**

)} would further submit that thls is the re-
port of a correpondent wherein he says that
1t is understood that this happened. This
contribution also is now there. Therefore,
in the light of the high importance that you
attach to the election of the President of
our Republic, I would submit that there
should be no debate on this matter,

off 7w fomd : ogfA qf e W A
a7, 394 §g fgemn @t o § 1 oF A=
feemr N 2 a3 & 93 #T wigw) gmAn
g g | a7 5 wax & 0 33
Tor fgar o @AY a7 qu A wifgm
Raae) a7 & @ war g1 W
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wiafaal s qg Farar war f& arfeamidy
«E %1 GEer § A IgiA vgr e g I

frumm g€ stx oA, .

MR DFMP'ITY-SPEAKER 1 Let him
read out what has been left out. ([nrerrup-
tion) If a part of a statement has been read
out, let him read it full. Government are
there to deal with it...

de.SHR1 SHEO NARAIN ; (Basti) The
Congress president is not a Member of this
House...

SHRI K. NARAYANA RAO ; (Bibbili)
On a polat of order...

MR. DEPUTY-SPEAKER : There is no
point of order now. Let Shri Madhu Limaye
put his question now.

SHRI K. NARAYANA RAO : Sir, 1
rise on a point of order...

MR. DEPUTY-SPEAKER 1 May I re-
quest the hon. Member to resume his scat 7
The Law Minister has quoted part of a
statement...

SHR1 K. NARAYAN RAO : Am I not
entitled to raise a point or order 7...

MR. DEPUTY-SPEAKER : Let him
please resume his seat. 1 am on my legs. 1
am not listening to the point of order now.
I am on my legs. Let him please resume his
seat.

SHRI SHEO NARAIN : You must give
protection to the Congress president who is
not here to defend himself.

st ofa T (T) @ 5wy fond O
@ & 1 arg 3w Afeg o faargd s
w1 o {7 &1 ©4 carge ow nET P

SHRI A. K. SEN (Calcutta-North-West):
On a point of order. The hon, Law Mini-
ster has given the version of the Government
and also placed the denial of th: Congress
President on the matier, We should have
thought that that would be the end uf the
matter, having regard 10 the precedents of
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this House, because a person who is not a
Member of this House cannot be pilloried
here for his own private action. All that
can be done is to place his version and the
version of anybody else, and we shall
have to lodge a very strong protest if you
allow the Congress president to be dis-
cussed here,

st go oo &t (F1ATT) : At T RN
IO 1% ATH HIET IIA & TeTAX
A& &1 § A s go Fo ¥ &) FIT U
FLWE I TZ 71 a1 & 7 AT AEAT
Y gacz ® § | AT AEAT-AAT ¥ fea-
fermm 7 § 1

MR. DEPUTY-SPEAKER : Shri A. K.
Sen is a learned lawyer. Perhaps, he was
not here when [ explained earlier why I had
brought up this matter here after a good
deal of thought.

SHRI K. NARAYANA RAO:On a
point of order,,,

SHRI M. A, KHAN : On a point of
order... (Interruptions)

MR. DEPUTY-SPEAKER : I would
request the Congress Members to behave.
This is not the way.

Probably, Shri A. K. Sen was not  here
unfortunately at the beginning when the
point of order was raised by Shri Hanuman-
thuiya and I replied to it. When the calling-
attentlon-notice was brought to my notlee,
gave a good deal of thought to it, and when
election to the highest clective office under
the Constitution is taking place, we should
not give anyone any ground for suspecion
that undue influence or duress f§s belng
brought to hear on anybody. Shrl A. K.
Sen knows the election law very well...There-
fore, in this context...

SHRI P VENKATASUBBAIAH (Nand-
yal) : The other day, you allowed Shri S.A.
Dange to make a political speech and a
canvassing speech here,.. (Jnlerruptions)

MR. DEPUTYS-PEAKER : 1 prevented
him wwice. The hon. Member may see the
record. 'What he says is not correct. Let
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him see the record. I had not allowed him,
When Shri Prakash Vir Shastri brought this
matter to my notice—he will bear me out
now, and other Membars will also bear me
out me—I stopped him. It is there on
record.

SHRI P, YENKATASUBBAIAH 1 This
is not a purely governmental action, and
under no rules can it be brought up as a
calling attention notice. And yet you say
that you are giving your cxplanation why
you brought this up here and you want us
to bow down to your ruling... (fnrerrup-
tions)

MR. DEPUTY-SPEAKER : Since Shrl
A_K. 52n has raised the point, I take it very
seriously ; it is not a simple matter., Al
of us must take It very seriously. It {s
stated that it concerns a private individual,
Bit in the coatext in which the whole thing
has been brought forward and without any
contradiction, because it came to me .,

SHRI K, NARAYANA RAO : This is
a contridiction here in the House...

SHRI P. VENKATASUBBAIAH 1 There
is a contradition.  In the face of this, If this
is allowed, then it violates the principles
that have been laid down for allowing call-
ing-attentlon-notic:s...( Itterrupt ons)

MR. DEPUTY-SPEAKER : We cannot
have fair debate like this...( Jnterruptions)
Let hon. Members listen to m:—{[nterrution)
1 would appeal to the whip of the Congress
Party that if it continues like this, we cannot
carry on. It Is not good elther. We are
here to protect the Constitution, We are
not here just to flout anything. As the heon,
Member has pointed out, if the Law Minis-
ter had quoted the full thing, I would have
considered it. But he has not done so. So,
I am permitting Shri Midhu Limaye to read
certain portions that have bzxea leflt out,
(Interruptions)

SHRI P. VENKATASUBBAIAH 1 We
stage a walk-out in protest.

(Shri P. Venkatasubbaiah, Shri A.K.
Sen, Shri Sheo Naragin and some
other Members then left 1he
House)

SHRI MANUBHALI
(Interruptions)

PATEL roge—

M

MR. DEPUTY-SPEAKER : If he als
wants to walk out, let him walk out. But
let him not shout.

SHRI MANUBHAI PATEL (Dabhoi) :
You are talking sides opealy. The Chair
should not have done that. After you had
closed the matter, you bad allowed Shr
Madhu Limaye...

MR, DEPUTY-SPEAKER : That is not
fair, It is not fairto drag on every issue
again and again......... (fnaterruptions)
If Shri Manubhai [JPatel wants to walk
out, he may walk out.

(Shri Manubhai Parel also left
the House)

SHRI PREM CHAND VERMA (Hami-
pur) : Mr. Deputy-Speaker, Sir...

MR. DEPUTY-SPEAKER ;: 1 am not
going to listen to him. Il he wants to walk
out, he may also walk out.

SHRI RAGHURAMAIAH rose—(In-
terruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : Mr. Deputy-Speaker, in view of
the statement made by Mr. Sen explaining
the position of the Congress President, a
privale individual so far as the House Is
concerned, in view also of the contradiction
fssucd and the strong feclings which are
entertalned by all sectlons of the House,
particularly the Congress...

SHRI RABI RAY 1 Has he written to
the D:puty Speaker 7

SHR] RAGHU RAMAIAH : ...more
particularly because of the position as clari-
fied by Mr. Sen and also the contradiction,
T appeal to you not to allow further discus-
sion of this...([nrerruptions.)

MR. DEPUTY-SPEAKER: I would have
very well considered; I have given very care-
ful thougnt to what Mr. Sen maid,
In the context in which the whole issue hag
been brought forward, If | were to consider
this statement in a personal capacity, |
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would have been a different matter, He
got an opportunity to repudiate. Even
then this is the rule : if you quote only a
part of a portion, then certainly the Mem-
ber is entitled 10 quote the full. Thirdly,
because a certain section of the House is
very touchy about a matter, if I were to go
back when 1 am objectively considering a
matter and placing it before the House, I
do not think I can preserve the dignity of
the House if I obey...(Interruptions.)

SHRI RAGHU RAMAIAH: With great
respect to the Chair, I may point out one
or two factors. In the first place of course
in your wisdom you have admitted f1. But
as pointed out by Mr. Sen the Presidents of
various parties make various statements. If
the alleged staterments or even true state-
ments made by the President of the Con-

. gress or the Jan Sangh or the Communist
Party or any other were to be the subject
of discussion, then we do not khow where
it will end, That is the spirit in which
Mr. Sen pointed this out. You, Sir, gave
certaln rcasons. We are not quesiioning
your judgment. Having admitted it being
brought to your notice specifically that
this should not have been done. In any case
it has been contradicted. If even after the
contradiction you allow a discussion It
would be unfair,

MR. DEPUTY-SPEAKER 1 Shall 1
apply double standards...([nterruptions.)
1 cannot do It. 1 cannot apply double
standards here. 1 listened to Mr. Sen ;1
am prepared to lisfen to any argument.
Notice was glven 1o the Government yester-
day. Il he wanted to raise some objection,
he could have seen me in the Chamber.
Full notlce was given.

1 would have considered whatever has
appeared, afterwards but this will have
repurcussions. He referred to  indlviduals.
The statements of Jan Sangh Members,
Shankaracharya’s statement, elc. wére
brought forward on call attention
notices. Were they Government officials 7
Is it proper? Whatever you might say,
1 shall appeal to this side. It is not a singu-
lar occasion, This will make history if I
were to deviate just now from the path
which 1 feel the right path, judicious path,
keeping In view the dignity of the Chair. I
think I shall not do justice if 1 do so. He
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has read half of it, I shall permit him to
place it on the Table of the House. But I
shall permit questions pertaining only to
this statement. If you go outside the
purview of the statement, I shall not permit
ft. He may place It on the Table of the
House the statement.

off 7y fowd : Saregg wPRw,
fagat stz dfqarm & smar 37 fas
%1 qTET FEAT |

SHRI GOVINDO MENON : May I say
this ? In this report of the special corres-
pondent, there are five paragraphs and the
only paragraph which has anything to do
with what Mr. Limaye has raised in his
motion was read out by me. 1 did not want
to take the time of the House by reading
the entire rerort of the correspondent and
having read the portion which has anything
to do with this matter and having also re-
fererence to the contradiction in the Patriotf,
1 suppose, even In your view, which we have
to accept now that on a matter like this...

MR. DEPUTY-SPEAKER : Not only
accept. 1 would appeal to you that if on
this point you show weakness, you will have
to face it. You had given notice. Even
after a statement 1s read, the relevant part,
questions arising out of the statement are
permitted. That is all. Question arising
from the statement that is laid on the Table
of the House. 1 shall give you a copy of
the report. Here is it,  If you think that
any passage...... (Interruptions.)  Only the
relevant portion.

SHRI M. L. SONDHI (New Delhi) s
You pullied me up in such a strong manner
yesterday and why do you not deal with him
in the same manner...([nferruptions.)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 When the House is in such
an exclted moed, where Is the Leader of the
House. She is not present. She must be
here on occasions like this. The Leader of
the House must be present here, The whole
House is divided...([nrerruptions)

MR. DEPUTY-SPEAKER 1 This is the
question referred 10.

SHRI GOVINDA MENON : 1 place

that portion on the Table of the House,
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That portion is marked. In this connection,
for completion of the record, I am also
placing the contradiction on the Table of the
House.

MR. DEPUTY-SPEAKER 11 do not
mind. But you have quoted and it has gone
on record. It has been issued after the
admission of the notice. It is not relevant
now as it has been made after the admission.
It is not relevant,

it vy fowd : gurena w@ew, § O
WAl qgar g | wwa aw & fog
gfggw 3w ¥ & F39 us g 97 9Far
g:

“It was argued by the Congress
MLAs that in case permission to
form the Ministry was granted imme-
diately, the Congress would muster
over forty wotes more Mr. Sanjiva
Reddy. Instead Mr., Nijalingappa
today came out with another propo-
sition that the strength claimed by
the Bihar Congress should first be
demonstrated in  the Presidential
Election before permission for for-
mation of the Ministry was granted,

IMEE WA, T8 a9 fagr A wi0E &
fesz e ¥am 16 AWM E 1 wH fov ag
I IEAT & | W) §F qET AF ATET
BT W A | IITEFeT AZRA, AT W 5T
¥ wqng faqm v 7, aerAfew A
¥ F§ FETT A81 47 )

MR. DEPUTY.SPEAKER : That is
not the question. I have given my ruling.

it vy fowd : § snowl 72z T @0
2 1w afaa foee, #+ta g, feq

“UNION LIST 72: Elections 1o
Parliament, to the Legislatures of
States and to the offices of President,
Vice-President and  the Election
Commission.”

efFn Tz AAe i T IEAIE . GR
% Afew 2w T W A A9 & 7TF H741,
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I atg A A% PEA SHE 0w

o1 foar . AR ¥ $E IR & @

% 9T FEAT N AT Y gHR A

g3 oF qrar §, AT s fqaferen

;ﬂﬂmi,!ﬁﬁﬁjnuq:ﬂtﬂwﬁm
|

MR. DEPUTY-SPEAKER : I am wat-
ching whether it is relevant or not.

ot wg fomg : qg Wedz 31 4
Wodz 78 &
MR. DEPUTY-SPEAKER : At this

stage yon have taken certain other steps.
You need not read out what transpired
between you and the Election Commisslon;
it is not relevant to that extent. You can
make that point because you have taken
sufficient precautions to point out to the
Election Commission also what effect such
propaganda will have and how ft will
prejudice and all that, You can argue
that polnt but that correspondence does
not come {n.

Wt 7% fowa : & ¥y oft oz @war
g, 9 5od giafaa § 7z 933 Afaw

MR. DEPUTY-SPEAKER : 1 have
glven my ruling. That, I will not permit.
Whatever you can say. But the entire
correspondence, 1 will not permit.

SHRI H. N. MUKHERJEE (Calcutia
North East) : It s not the entire thing ;
it Is not only part of the letter, (Interru-
ption).

MR. DEPUTY-SPEAKER : 1 will
only permit the relevant portion pertaining
to thls point, but not the full thing.

SBHRI MADHU LIMAYE : I will
read only the relevant portion. This is
the letter which I wrote 10 the Election
Commission on the 5th August. [ will
read only one or two sentences :

*“l wish to draw your attention to
a very serious malter concerning the
forthcoming election of the President
of the Republic...”

ot fegfa faw (MAgD) : Iea
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wgreT, 1y W fazdl vy foet qaw
THY 77 Fraew § ! UIIAA FHIA FY
a1 Ferarr 1 7Y o oo 1 7aeq

shefa ug: g eNFTa 1 ag
femge WNFz 1 amg dfsT

MR. DEPUTY.SPEAKER : I am deal-
ling with the matter, Mr. Bibhuti Mishra.
The question §s very serious, because,
this is a matter where you should not look
at it from a party or an individual angle,
Iam not concerncd with that., We are
subject to a certain clection law under
the law. If there is an apprehension that a
certaln act or speech creates an impression
that unduc influence 1s uscd, as the hon.
Member feels, he has taken the precaution
to point out to the Election Commission,
because the Election Commission Is a
supervisory, statutory body. 1 will permit
that portion only.

SEVERAL HON. MEMBERS rose—

SHRI GOVINDA MENON :
a point of order. Please
letter which he has written to Mr.

Sir, on
look into the
Sen

Varma. It is with him. And see Il there
is anything relevant, Otherwise, how can
it be quoted ?

MR. DEPUTY-SPEAKER : He will
quote only the relevant portion. 1 am not
concerncd with other things.

SHRI GOVINDA MENON : Please
look into it.

MR. DEPUTY-SPEAKER : 1 am not

permitiing him to place the letter on the
Table of the House. Only the relevant
portion, he will quote. (Interruption) This
is a valid polnt.

SHRI MADHU LIMAYE: Whatt{s
the valid point now ? The Chief Election
Commissioner is in charge of the clections.

MR. DEPUTY-SPEAKER : Just now
I have ruled that if a part of the stalement is
acad, you will have to place it on the Table
of the House. As ] said, you cano arguc
on the basis of your letter to the Election
Commission. You cannot quote the whole
thing,
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SHRI MADHU LIMAYE : You show
me the rule which prevents me from doing
.

MR. DEPUTY-SPEAKER : Whether
you agree with me or not, 1 am giving you
the final ruling. You can refer to ft. Do
not read it,

SHRI MADHU LIMAYE : I will only

quotc a fcw sentences,

MR. DEPUTY-SPEAKER : Do not
quote. I will not permit it. From memory,
you can ask whatever you want to,

SHRI MADHU LIMAYE 1 You must
go according to the rules,

MR, DEPUTY-SPEAKER :
glven my ruling,

I have
Do not question it.

SHRI MADHU LIMAYE: What is your
ruling ? (Interruption)

MR. DEPUTY-SPEAKER : Order,
order,
SHRI MADHU LIMAYE : I want to

know your ruling.

MR. DEPUTY-SPEAKER : I have said
that so far as your correspondence with the
Election Commission is concerncd, you are
within your rights to point out....(Inrerrup-
tion). Order, order. Shall I close it here ?

SHRI MADHU LIMAYE : You may
do what you like,

MR. DEPUTY-SPEAKER: I have given
my ruling. You have got to obey it.

et wy fena : asar gz Afam ) A
T @, ¥ A IgT AN T W
I FIT T ARG § 7 Sl w40
% ag w3 Wi g 6 NG oA FAGAT
w7 g f& ghwmw A ¥
g We Wi §  EEET ATF qAwA g g
fr ant 42 faarasl w @1z Ffafom,
g ! fadm g & o ag "@hres
AR TN, faury qar aafeq A8 Fq 0
ug fagz fr@a 3, @@ ... (wawm). ..
tafor 9% o wHlga A Au9x
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faay §t fMafercar graa & o7 fowr )
=R 9% N 2w fear... (3aawTm)..

MR, DEPUTY-SPEAKER : Please lis-
ten to him,

=it 7y feRg : 3% 98 7% ¢ fAafe-
T F A9 F | NF gAFmT AT Afaw-
fomoar &t F2r {5 wezafa gara a4t I
o 18 &, urtr 18 #) 34, <% gwwa
siga faafeae £ fomar & fs gdrs-
fors gara g4 FrgA # ara 18 A
fagd foar 3, # Fagar § 4170 112 $E
¥ Y A A 2 AFAT , HFAA 18 A%
fz garifmas oz azg garfags gaaaa
UFz 1952 % A & IgT FLWIE

“S:ction 18 of the Presidential and Vice
Presidential Election Act, 1952 reads @

“If the Supreme Court is of opinion
that the result of the election has bzen
materlally affected by reason of the
offence of bribery  or undu: influznce
of th: clection has been committed
by any person who is either the re-
turn:d candidate “or a person acting
with his connivance the Supreme
Court shall declare the clection of the
returned candidate ro be void,"

You will observe that this is a very drastic
provision, so drastic in its nature that a
similar provision is not to be found in Sec-
tion 100 of the Representation of the People
Act, 1951,

ah 17 1 A AGH T AT T AEF IH-
Fa FarmA § faafzmar & w1§ oafaar
R dfzwz & #ar strar @ g A AR
qéi ¢ 1 7 Gfgwz ¥ 794F $T ¥ gadw
g

aq q71 gars A fagrr § faama s
A g A fagrgs st ma A g,
g1 & foq &=t A arga | gafan o
T ¥ faqgs i e frar qar =%
£8 wAgF 1T AARY &0 ATAAA @
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e FTE FAG G TN wg @ F
f& sz 19 160-170 2 zw 7 fas-
gy @ gW qIFR AR I ). (sww-
). A qgTmagar g ERaw R
mwa f& frafercn #7 g g ? «fr-
Hew & ;2 ¥ dger n7d s uwnfy
qET F AR §  dawr wsgafa w@
g | faafancar #r ag sfawc adf &1 ad
@t sfaFre sa% gra § Adf @ 9w afe-
®IT K QAT FIX AT 7@ JIG W
#137 feare A1z /AN A 3z WA
&Y matar &1 9T 2

FEU AV qAF & A 20T AT H7-
faa gwra =133 aer 7t safsg . (-
q)... fos fgqz & @y seq7, A1 F
FEA H AT A @@ fE wew A
Fedtg sgaIfedi & & a1 77 & wsa
gewrT & fana &Y Fwc zrf F12 7 36
srAEAr 71 8, afwq a1 fraferen Niw
fafreer @ a7 37813 ImeF1z fidz FoA
¥ faars 36 TAT N 99 @@, I
gegir arw fear...... (sqma=)...... %
FATAAL, TFIAZ F AT T FG @G

el (BTETIR) L

MR. DEPUTY-SPLLAKER
order. T am not allowing this,

Order,

st ag feaq : 10 gz &var fuaa
#1 frafaacar ¥ foar ar—sna ¥ widw
sfadz Yt 3q aard & <% fafaeza
...(caxam@) .

MR. DEPUTY-SPEAKER : No please ;
I have disallowed it completely, Only first
question may be answered.

SHRI MADHU LIMAYA : | am prov-
Ing my case. % aqd} qia forg w A @A
g

MR, DEPUTY-SPEAKER : 1t has no
relevance.  You should not refer to irrcle-
vant thing.
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st 7y fowa : smafaa adf £

MR, DEPUTY-SPEAKER I am to
judge it. 1 will not permit that, Nothing
of that sort is bzfore the House, You only

say about thc election.

st wy fowa :ersgy, HAYY-TIUE
i | AIWAT | IUEAL AEIZA, T HATIHY,
T ga A, 7 G BT FAA R, T
mza fafrezy F—fafsaear qga 3
TH® A5 7 gu 97 fowmr—ar @
| &1 1 T qHAT 8 | AT AqIIT—
STLA-TFINH FY GERIEAT AT AL ?
za® ark T feafa @ & s@i—fagiw
F UHo UFo UFo F| FAlfZAT | AT g
feufa aar wgr —Feaq 27 e =4)...
oo (BTERTR) L,

MR, DEPUTY-SPEAKER @ This is not
relevant to the issue ; nothing doing. 1 will
not permit that,

st wy foma : ITerw wElEm, &
e FT @ E—300 AFSFT A I
¥ foar 2 s faafsamr &1 10 g
w11 YT vge & qifz® #) qiw g sy
fao wig...(s@aur).,,

MR, DIPUTY-SPUAKER 1 No please ;
please resume your scal,

SHRI MADHU LIMAYL :

lay dJocuments relating

I want to

1o this before the

House ; 1 want a judicial inquiry...( fnterrup-
tions)

MR, DEPUTY-SPEAKER Nothing
will go on record.  ([arerruptions)** 1 will
stop the debate here.  Unless he resumes his
seat, 1 will close it here. I will not permit
anything like that,

Wi 7y forg © & (@ 1w gaEwr
MR, DEPUTY-SPEAKER 1 Unless you

resume your scat, I wili close the debate.
You have taken a long time already.
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SHRI MADHU LIMAYE ;**
MR. DEPUTY-SPEAKER : Whatever

he utters now, not a word will go on record,
Order, order. The hon. Minister.

Only the question pertaining to clection
may be answered.

SHRI GOVINDA MENON Mr.
Deputy-Speaker, Sir, even in the din and
noise of the Ilouse, 1 attended wvery closely
to what Mr, Limaye was saying. He does
not pretend to have any direct knowledge.
His knowledge is based upon the report in
the [ndian Nation ..

SHRI MADHU LIMAYL
dicted.

. Uncontra-

SHRI GOVINDA MENON : 1 have a
copy of it here ; there is a contradiction. ..

SHR! MADHU LIMAYE : 1 do not
give any credence to that **Pgarrios” contra-
diction.

SHRI GOVINDA MENON : He stated
that the contradiction came after the motion
was admitted,  He should have considered
and enquired as to when this letter reached
Mr. Nijalingappa. Mr. Nijalingappa is a
very busy man. Suppose he received the
letter only lasi night drawing his attention to
the report in the [ndian Nation. Then,
vou will se:, he has contradicted it at the
carliest time.  Afier all—I do not mean any
disrespect—the  Indian  Nation, so far as
1 know, is not a widcly-read newspaper in
Delhi. 1 say so, so far as | know.

st ay forg :  arz, Az, A oA
FEY E 1 agad st g A Faw
4T HyT 93 &, ;gAY Y s
-

SHRI GOVINDA MENON : S» far as
1 know, the fndign Nation is not a widely
read newspaper in D:lhi. Speaking for my-
self, T have not read it before. I read many
newspapers. There is the contradiction.
When an allcgation is made in a newspaper
and only in one n:wspaper and when the
Member himself has no direct knowledgs of
what happ:ned and then that allegatica ha,
been contradicted, th:n what the learney

**Not recorded,
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Member does s enlightening us on the pro-
vislons of section 18 of the Presidential and
Vice-Presidential Act. From his conduct I
should think that hz Is already getting excited
regarding th: final result of the election.
Mr. Sanjiva Reddy is going to get elected
and, therefore, even now he is getting
exicted....

SHRI K. LAKKAPPA : [ object to
that. He should not say that...([mterrup-
tions)

SHRI GOVINDA MENON 1+ He has
informal this House about the provisions
of section 18, My I, through you, advis:
him to raise this quzstion, after Mr, Sanjiva
Reddy is elected, in the Suprem: Corurt 7

MR DEPUTY-SPEAKER: 0. one point
I want clarification. He has said, whatever
is the nature of the report or the circulation
of the paper, that the Elxction Commission
has taken cogrizinze of the matter. If
some one were to argur that this House is
precluled from taking cognizince of thi.
matter, he rebutied his argument by bringing
forward this evidence.

SHR1 GOVINDA MENON : The Elece
tion C ymmission has nothing to do on  this,
The Election Commission supervises the
elections and it anybody, whether it be the
Opposition Party or the Congress Party
or others, commits bribery or undue fnflue-
nce, the Election Commission under the law
can do nothing in that matwer,  All that can
be done is to raise the question in the Sup-
reme Court after the clection is over, |1
state with all the authority which 1 have in
this matter that the Election Commission
has mothing to do with this matter.  All
that the Election Cymmission did was this.
When the allegation was there, that allega-
tion was transmitted to Mr. Nijalingappa
and his attention was drawn to the provi-
slons of the Act. Mr. Limaye also drew
our attention to the provisions of the Act.
And I draw his attention to the fact that he
might raise it in the gupreme Court.

MR. DEPUTY-SPEAKER : | would,
very humbly, bring this to your kind notice
because this is a serious matter, As soon
as the election notification is lssued—] ain
not as eminent a layer as you are —and
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nominations are finalised, the process of
election begins and since then till the end.
f.e, the conduct of election, voting and
counting, he is supposed to exercise com-
plete supervisory jurisdiction. Your state-
m:nt is not correct to that extent. [nrerru-
prions)

Mr. Fernandes,

SHRI ONKARLAL BOHRA Chitlor
garh) : In a way, you are partcipating in
th: debate, It will be batter if you sit on
this side .

MR. DEPUTY-SPEAKER : If you do
not waat to reipxet the Chair, you can walk
out. Only when it suits you, you want to
respret it Am I not to quote the law
of the land which you have passed 7 Is
that not suprem: 7

e md A (qrad-af)
e AHIT, HAT A F A 4 qqA
fzar 3awt &3 ag7 M & gar 1 ‘gfowar
IMA gaare A fa 9za & fagear g,
T4 TE Z AAT H qF AT FTHT ATE
2 fu®) ®17 & aga $7 @7 A1 wiag
ST 93 A 97, VAT IART TZAT 77T,
faa®) srad ot gar | yener aeg, A
g A2TT 9T AT 2, FAT AN, oA
nfasz daT gzt gar qaa AT 2 § 197
waar —fagerm 2zt —oa gex &
R AFTA T F 3N 752 AN 5 w-
s A fawaar 2 ot W@ v s
qrff ¥ Fadwi 1 Ay fawmar @
... (sawm) .. % wad IEAIET &
AT FTIFE 1 4 HWET, 1969 #7 7
waaTt 2 1 gAd gar §—

““Green Signal for Bihar Congress if

Reddy wins 7"
AT A7 gH @AT N fE q@H ¥ AT
IAY AT & AT 9747 A7 67 A% f§
ay fewa Y 7 fa7 @di N 7@ AW
IAE IO H FAY A 7 39 AT ¥ Iy
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JHET 1 TFHT 93N I € TAUE FA
& fifer Y 1 & FE w[rgar fF g7 @
TRUE FIA &1 FA%1 6T 2wy fady

*From our Patna OfTice.

Aug. 3 —Two lactors weighed heavily
with the Congress High Command
in not allowing a Congressled coali-
tion Government in Bihar before the
Presidential election on August 16,

*““These are ; the Congress High Com-
miand did not think it advisable to
over-ride the Governor’s report  (sub-
mitted to the Union Hom: Minister
tramediately after Mr. Bhola Shastri
resigned with his Cabinet  colleagues
on July 1) who stated that at least
50 MLAS were uapredictabl: and it
would take at least two months time
for the new alignment of the splinter
groups in the Assembly,

“*The second  coasideration was  that
the High Command wanted to put to
test the loyalty of those 50 or 53
MLAs who were reportedly supports
ing the move for a Congress-le.l coali-
tion Government,  With the support
of these 50 or 53 MLASs the total
stiength of Congress supporters would
be between 165 and 168 In the House
of 319 with the Speaker.

“*Congress leaders who  returped  here
today  said the High Command 1o0ld
them if Mr. Sanjiva Reddy got first
preference voles equal to the stength
which Congress leaders from  Bihar
cliimed In the Assembly, they would
surcly consider Bihar's case afier the
election of Mr. Reddy as President.
The High Command further gave the
opinion that the strength the party
was claiming must be amply and un-
equivocally demonstrated in the Presi-
dential clection.

“Bihar Congress lcaders, Including
Sardar Harihar Singh and Mr. A, P,
Sharma, President, BP.C.C, assurcd
the High Command that although
they expected more, they would,
in all probability, muster at least 160
first preference votes for Mr, Reddy.”
“The Congress strength dn the Assem-
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bly, however, is only 116 including the
Speaker. (Interruptions)...They (the
Congress leaders) hoped all supporters
of the Congress-led coalition Ministry
would now definite vote for the Con-
gress and the High Command would
also be obliged to allow the forma-
tion of a‘malllion Ministry after the
election of the President, They were
of the opinion that this had enhanced
the chance of securing more first pre-
ference votes for Mr. Reddy. (([nfe-
rruptions)

17 38 A § wggA w00 fw gw
agi &t A 2= @1 g9t FAF fou
aff @z &\

MR. DEPUTY-SPEAKER : Plcase put
the question.  Don't argue,

off A FAFEA 0 gAAT wgeaqnl
oA g, AT AW A TR 0 w9
ngiay feaar s J1w 2 2, 3EE)
FA=T @ Al

MR. DEPUTY-SPEAKIR :
the question now,

You put

ot R WA A AEET § oAy
qarq fFagr, faad gwiv w31 2 :

all efforts made by the Congress Presis
dent,

¥ qagar srgar ¢ fx Ay sfoegq Aga
fefid &, ot fergemia e2es ) A @,
F41 GIFTT FY T #, 97 §A1 #4137 Y
M H Ag WAy THIEN § AT G 7
AT TR AT ¥AIY §9ICH AL GH-
w1 ¢ A f6 ag #) a1 e , W
a1 H gAY 7T gHEr &)

MR. DEPUTY-SPEAKER : No further.

I will not permit. Only half a minute is
left, I am golng to adjourn.

SHRI CHENGALRAYA NAIDU; On
a polnt of order, Sir.

MR. DEPUTY-SPEAKER : These
members who have not the courtsey to show
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proper respact to the Chuiirmin [ suppoasz |
to obey them ?

SHRI GOVINDA MENJN 1 The hon,
M:mber Mr G:orge Fernandes, accused m:
of having stated an untruth here, [ do not
return that charg:, [ should say he was
irrelevant b:cause the motion before the
House was based on a repoart in the “Indian
Nation'. Therefore, I referred to the ‘Indiad
Nation".

SHRI MADHU LIMAYE 1 Why did
you quote *Patriot’ ?

MR DEPUTY-SPEAKER : Last gqu:s-
tioner will not get the opportunity. [ am
closing the debate. You are interrupting
again and again, You must learn to keep
silence.

SHRI GOVINDA MENON : If Mr,
Madhu Limaye in his motion which is
the basis for discussion had referred to the
‘Hindustan Standard’, I would have referred
to that also, That is the position.

W A wAAA gz AT A
facgs drar wzr &1 AART 133 ] 1L,

SHRI MADHU LIMAYE : I am on a
point of order.

MR. DEPUTY SPEAKER : | am not
going to listen to your point of order,

SHRI J. M. Biswis Bankawra) : The
Minlster is not miking a correct statement.

13 hrs.

SHRI GOVINDA MENON : 1 refcrreld
to the Parript because there was a contra-
diction there not only of the report in the
Indian Nation but of press reporis in

general. It stated :
“*Congress President Nijallngappa has
denicd press reports  that he had

assured Congress MLAs, etc.......
That is the report in the Parriot

The question of law was raised by Shri
Qeorge Fernanades, whether in my opinion

this wou'd amount to undue iafluence. 1
do not perera’ly give opinion to individual
M:mb:rs on the-e matters ; I shall do it
when the matter is raised. 1 would request
him not to get agitated. The result would
be announced a few days after the election,
and he can get agitaced then and raise the
matter in the court.

st T Tra ; Imiemer wileg, & A€
ST qATF 7 F FIA F A7 T 4T
FFATE | TIT FY FqHA T FE G
1% & a1} § |lar afgy | |99 13
g fr o § wa Gfz7z 7 A4t frafemn
TAF q37 FF w18 A 30 g, #g
It &1 Arga A8t 1 afeT oF S92
& @it B wigw & 31 2 e T arda
1 oY Grafaaeqr gz & MFCF 7@
Fgfaq swia g & Tqara @ ¥
wzeqi 97 T W@ A zA At AL
AN TAY g, AL ArAAg feay ot &
ot qA & fF o frafaren s &
faaqrrs} oz s1gfaa,  wazg geqoa se
IE 9, TR AT AFT S g0, 0 9AA
74l de dle yrfo 1 i a1 wifaw
i FUF A aAfAai ¥ w7 qr @
ym qer & fF F@a F yeaer §F aG 71
#ALY TIANH TF 7F q, TAR Imarfaar
¥ faqm & fAsaq ?

SHRI GOVINDA MENON : All that
1 can say is that it has not been proved

that anything has been doae by the Cong-
ress president......
st fa T gdifan g

wrfgm | wrgw &t Fw gy QY a2

SHRI GOVINDA MENON j Let him
ploase listen, Let him not shoot Into the
gun,

A'l that 1 said was that nothing has
been stated here which would  prove that
the Congress president  did  anyihing,
Assuming he did anything, I again
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[Shri Govinda Menon)

submit that the only forum before which it
can be raised is the Supreme Court, after
the election,

13.03 hrs.

The Lok Subha adjourned for
Lunch 1ill Fourteen of the
Clock.

—_——

The Lok Sabha reassembled afier
Lunch at two minutes past
Fourteen of the Clock

Suri GAvILINGANA GowD in
the Chair

SHRI JYOTIRMOY BASU (Diamond
Harbour) :**

MR- CHAIRMAN : Nothing that he
has said will go on record. These matiers
should not have been raised at this tim:
without prior notice. This is not  zero
hour.

QUISTION OF PRIVILEGE AGAINST
THE “INDIAN EXPRESS"

st mfer yaw (@A) - wwaf 28)-
za, & Wi %1 sa7A feea) 7 gFfaT s
Efa% cfegq meaga’ # Y AT Y
A frarar Frgar ¢, fam & 8@ afacar
9T HI9E g T AAIA ¥ glewar-
qof wacA faar mar g 29 g@rf, 1969
N &% TETFW H GEET F 939 7 g5
agw ¥ %% sk gET@ & A Fo o T,
g gurETe-TT A Ia% facge farla
sxifaa fear o), fF g2 qqr azeq D1
€ qofer & fagg 1 @@ ® RQ @i
gz ¥ foFrd # 3999 § | I FATHT
a5 ¥ sifoa feat nar @ 5 &% iy
mrar gast A o Ao o F TIZ
a1 &% s gad fas ® AT
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0 A QU sgUAT &, oY fF faamem
a7y § FWIF 917 F frgrs § w8 Iq67
form 7Y & 1 swdt wrear gl @zw A
sfafesa sz arata azear § A% =afe-
aq dYT 9 ¥ IAET gRAT ATKT FI@T W
g U feafg & 9% qrarg § @ 99
F AT FZA F1F1E wIA AL IS
AT T @ AT AT & |wAr qEAT F°T, A
fF #% grary § 29 g9 T ¥ o
AT 20

T gHIET 9F F1 AfF ST s
9 @ Ay faagat &1 fe AT
faa ® greg-sa 1Y wend fafga AT 2
aar gaftafaqr, g @1 fadg gar
&1 99 § &% UHIFT 1 997 2T,
TH gMIATL-9F 7 3qy  qrafrag gaqsgl
1 qiff ¥ g2 a7 F for #r gEA)
sfacar #Y a3 g F fau gaar a=a
gn ¥ qeqa a0 g & E arw
A% A FAMAT-97 FeAF 39 favig 1 7t
sAar #1 werd ¥ feu fear aar <@ 2,
fazsit zarei & sfafFar Fgar wr

gy AT A wgOw R fF oA a7
(zfozaa nemdw) g1 AeA ' FRad
1 A1z A7 F 1= oA F faefad #,
fatigxT AT graey § S41 fF Z0 gamAre
qF FIO A GETAr 747 &, WK TH gearq
1 faoqifusic afafa st 8% a9y
w3afa 9217 &3 arfs zad foq saia
T GNMT-TT & Wi qor dorew
% faeg sagas F1LaTE 47 AT 9% |

MR. CHAIRMAN : According to past
practice, the Editor will be asked to explain

After the receipt of his reply, further action
will be Ialic_n,

#+Not recorded.




